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Alfidavit 1o be Fuonished by the caniidate alongwith Nemination Paper
Before the Retvyning Offjeer
[ @_ A 2 et T :’ For electan m.s\ hearw V‘ﬁ}( Wll‘w-

'&, From.L[L5.~ ,k:H‘iHt:'_._.,..c:l}nil“uﬂlt}f{ Newme af b Uit o

'/‘ﬁﬂ ) S-E%J. H—n—-ﬂ(f'gﬂ{dﬁz.!th sriwife of. da i, "\n ﬂ ‘;\HI

el G, ..years, residial of V=L Bﬁ*mﬁcud‘qliﬁmun h..#pusm H&?ﬁ! t‘\luw
Election, do hereby solemnly affirm and siale on oath as under:-

sirike out whichever is not applicable)

(1) 1 am a candidate set wp hy - I&MQJGLL’:’JWM u?lhc political party )/ am conlesting as un

lnd:penday»e’andidm

(1) Details of PAN and status l}fming' of Income tax return @

Sl No. [ Names ] Permanent ] The financial year for rT;mI income
ccount Mumber | which the last | shown In Income
- (PAN) Income-tax return has | Tax Retum ( in
o e been filed Rupees) Rt
A 13 Sell |
lIl 2 Spouse- ‘\

3 Dependent1 \ o

4, Dependent 2 \

5 Dependent 3 . ... \\ =

[SI [ Offence Description '\ ) B I
Mo, N - --]
{a) | The details of cases where the court has taken \ |

i Sections of the Act and description
of the offence for which copnizance taken © "L\ l
\ - |

1 (b} | Name of the court, Czse No. and Date of order | i

taking cognizance : |

_l[-c'}_ Details of Appeal (5) / application(s) for revision T

| (if any) filed against the above arder(s) I1

4. Cases in which I have been convicted by a court of law{other those rc!crrmi 1o in Form'36): -

ita'll mdﬂia‘liscfcases Bections of the 1. S S=n . __H"n._ T
i Act and description of the offence for | II'.
which convicted : |

| (b) "_H_ar-Té'Eﬁmiﬁrﬁﬁ'{".ﬁE'NE'aEd_l" R = .
| Dare(s) of order(s) .

i
i
L
|
|
|
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15 Punishme L impase.G
|
| B

|
e —— i SIS ——

3¢ Thut | give hevem below ihe detsils of . e nusels (mavable and Loamovable et ) of mysel;,
iy Spouse and all dependents:

A, Details of moyable ANSLTS ¢

Mofe:

I Assets in joint name indicating the extent of join ownership will also have to be given

2. In case of deposivInvestment, the details including Serial Number, Amount, Date of Deposit, the Scheme,
Name of Bank/ [nstitution and Branch are o be given

1. Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in respeer o1 lised
companies and as per books in case of non- listed companies should be given. )

4. Dependent’, here means u person, substantially dependent on the income of the candidate.

5. Details including amount is 1o be given separately in respect of each investment)

i'._‘i._ i_.iliuripﬂnl Sell Spouse

Dependent-1 | Dependent-2 | Dependent-3 |
| Nao.

iyt —
(iv ' Cash in band o, pwwy |20, ownl NiL NTL | Nt
(i} | Details of Deposits in Bank ' . 1
accounts (FDRs, Term Deposits 1 —
nndﬂluﬂwlypeaofbcpugj} L N Al ’nh
including saving accounts)F
Deposits with Financial |
Institutions, Non Banking
Financial Companies and -
iConpwaﬁvnmiuﬁumdﬂw
_¢.amount in each such deposit

'rii]’Deuilmf investment in Bonds, : _ ; T

Debentures/shares and units in NiL nNiv AL Nﬂt—'
companies/Mutual Funds and

others and the amount.

iv) | Details of investment in NS5 ~Erm L] )
P 1 Postal Savings, InsurancéFolicies ::tﬂ-‘ s [ TeLak | swvt [u-F:"Jt‘-“'tJ HMQ‘?
i w :l . : & L I; c__ !z 1
nvestment in any Financial ﬁ..vﬂ)_z.-.t e e I g 1T
Instrument in Post office or : ~

Insurance Company and the
r__ amaount
| 1¥) | Personal loansfadvance given o
f any person or entity including

firm, Company, Trust ete. and

| J other receivables from debtors
| | and the amount,, - .
" v | Motor Vehicles/Ai

Yachts/Ships (detail of Make,
‘ Repgistration No. ete, [Year of !
0 Purchase and amount )
! {vii1] Jewelry, bullion and ivaluable
| thing (give details of weight and
LT

+£. b n




(¢ 7T Any other assets such 5 valse of

(ix, |

N I:J'ttl.lls
(Mege:

e

5
Nu

1 Zlaimys/ineres
ULl b R
| Caross Total value

2 Each land or building or apartment should be mentored separmely in this format.)

Deseription

Self

Spouse

il Dependent-1

Dependent-2 |

+ Properties in joint ownetshap indicating the <xtent of joint ownership vill also have to be indicat. g

ul:ﬁlml:j |

o

Location(s) -
| Survey number(s) -

4 Aeveg

Mrea (Total measurement in
acres) -

¥4

er inherited property
Yes or

ot

Dmuf’pmm in case of self
acquired propépty - . - :

ML

"Cost of Land (in case of
purchase)at the time of
purchase

(¥ 4 ﬂnaw)L

Any Investmeat on the land by
wiy of development,

construction ete,

[

Approximate Current market
value

(i)

| Wﬁmr

Location(s)
Survey number(s)

Area (Tolal measurement in
sq. ft.)

Date of purchase in case of self
acquired property

Cost of Land (in case of
purchase) at the time of
| purchase

Any Investment. on the land by
way of development,
| construction ete. -

NI

Approximate Cu.mu'lmwket
value

Py -

(i)

Commercial giﬂggg
| (including apartments) -

| ~l.ocation{s)

| -Survey number{s)

i

Built up Area (Total
measurement in sq. f.)

i I S




Y waher inherned propert. N : L B BEaae = == =
: li‘ _|.:"_' o N{Ji - I - — \l —_— = —= —
| { 1w of purchisse in case of soir !

Lﬂu'iiircd apeny,

) = i e WS |
C st of pruperty (in case of i

i chase) at the time of

Pt chase.

Ay Investment on the | ;
| Property by way of '
opment, consiruction elc.

B

e

Approximate Current market \
| value 3 —— . AN : =
(i) | Residential Byildings (inciuding | - i
| apartments, )
-Location(s)
- Survey number(s)
Area (Tolal messurement in l\
qu i)

uilt up Area (Total o T \
measurement in sq, f1.) J‘E:lr- il H:"F_t‘l Ha'ﬂq.f e

r inherited property \
es or NO) ‘,'z"‘!

o —— e .

2 ——— ——

I Date of purchase in case of self R \
acquired property y*r ~
Cost of propernty (in case of

purchase) at the time of NI _ \
| purchase

Any Tnvestment on the Jand by

! way of development, N i \
construction ete,

Approximate Current market \
s 20 N

v} | Others (such as interest in M 1 L= \
: property)
(vi) | Total of Current Market

Value of (i) to {v) above X2 Ay \

A\
(6) I give herein below the details of liabilities/ dues to public financial institutions and government :-
{Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

' 5. T Deseription Self \] Spouse(s) | Dependent-1 | Dependent-2 | Dependent-3
| Mo

[ (i} | Loan or dues 1o Banlk/Financial
| Institution(s)

Name of Bank or Fl

Amounl outstanding

Naure of loan [
i Loan or dues to any

| individuals/ Entity other than
{ mentioned in (i) above,

| Mame(s)

[ Amount outstanding \\
Mature of loan

P e DL I



[ Ay oiher lability

o m—

Corand total of liabilitics

(ii)

Ceove) ament Dues:
Dues to departments dealing |
with government
i 1 acconmodation .
Clues to departments dealing
with supply of water

i L

“Duesto dealing
with supply of electricity

Dues to departments dealing
with supply of
telephones/mobiles

Dues to departments dealing
with govemment transport
(including aircrafis and
lelicopters)

| Tncome Tax Dues

Wealth Tax Dues

Service Tax,_ Dues

Municipal /Property Tax Dues

Sales Tax Dues

Any other dues

Grand total of all Govt. dues

(7) Details of profession or occupation:
2 Self, --*&(DTbn:'ﬂi_r 1..!-"'"1"1: Le
b. Spouse .. Serrazmh Aemvrile
(8) My educational qualification is as under:

(Give details of highest School / University education with full form of the certificate/ diploma/ degree coursc)
(Name of the School /College/ University and the year in which the course was completed.)

(9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

I.| Name of the candidate W T— |

= Fall posal s S T g
3. | Number and Name of the constituency and —yav¥e. Do h""“""_‘*ﬁ"‘é‘ﬂ"%
3. ;It:::mufttu Political party which set up the 2 cuvtha —fyvheyv—-—

candidate (otherwise write ‘Independent’)

(a) Number of cases in which

passed (other than those re o in Form 26)

viction order

- JawtE Dal (V)

|

€.



- ATl

. T[cﬁ-'luml number of FPending cases whyre (e
1 coort {5) have taken cognizai J '

ST paMaf 3 1 Yene o which lass [T afel fvome St
S s _Ineume: Tax Return filed |

L ] a} Caﬁdd‘m ol - . o | o

(b Spouse: _ v sy . I . ol
| {e) Dependents i [

T Details of Asscts and Liabilities in rupees N
Description j Self Spouse | Dependent-I| Dependent-ll | Dependent 11|
|

r_._.
[=

>

Moveable | N
_| Asset (Total value) i

Immovahle
Assel
(i} | Purchase Price and
Development Cast of
Immovable Propery
{Total Value)
[ii) | Approximate Current \

Market Price of
Assei (Total Value) \. ST
7 Liabilities N
(i) Government

dues (Total) \

{ii) Loans from Bank, \

T
-
1

———— e s e e —— e e

=1

T

Financial Institutions and
others (Total)
8. | Highest educational qualification:

(Give details of School / University education with full form of the certificate/ diploma/ degree
course) {Name of the Schoal /College/ University and the year in which the course was completed.)

VERIFICATION

1, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct to the

best of my knowledge and belicf, no pant of it is false and nothing material has been concealed there from. | further
declare that :

() there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 abave;

i L omy spouse, or my dependenis do not have uny asset or liability, other than those mentioned in items 5 and &
whow,

Verified Bl .o ThES M v e BB OF et e e e a0l o

Satpe slie dy

DEPONENTM . (3

e . N3
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